
Central Administrative Tribunal
Principal Bench, New Delhi, *

ryCP-241/94 in ^ I ^
OA-2532/91

New Delhi this the 9th Day ef August, 1994,

Hen»ble Mr, Dustice S, K, Dhaen, Acting Chairman
Hen ble fir, B,N, Dheundlyal, neMber(Aj

Shri Rukan Singh,
S/e late Sh, Bhanuar Singh,
R/e 1/4938, Gall Ne.5,
Balbir Nagar Extensien,
Shahdr a,Dsl hi- 32,

((By advecate Sh, U, S, Chaudhary)
' ^ptltisritr

ver sue

1« Sh, Shaktl Sinhg,
Directer ef Cduciitien,
Delhi Administratien,
Old Secretariate, Del hi,

2, Sh, R,P, Garg,
Pr inci pal,
Gevt, Bays Sr. Secendary Schoel,
Ne, 2, Hansarever Park,
Shahdr a, Del hi-32, Respen dents

ORDER (OR AL)
delivered by Hen'ble Mr, Justice S,K,Dhaen, Acting Chairman

This Tribunal an 19.02. 1993 dispesed ef 0, A.

Ne. 2532/91 with certain directiens.

It is alleged that far nen-cempliance ef

the directiens, the applicant filed a CCP-33f/93 which

dispesed ef finally en 4,1. 1994. Accerding te the

erder ef that date, the ameuntar payable to the petitiener

had been paid to him.

This is a fresh centempt petitien alleging
therein that^ in fact^ full cempliance ef the directiens

• f this Tribunal had net been dene. In eur epinien,
this centempt petition is net maintainable and is a

•iscenceived ene, Se leng the erder dated 4,1,94 stands.



U0 have ts precead en the assumptien that nething

mere was required te be dene by the raependente in

ceniplianca ef the directiens. Therefere* the proper

remedy ef the applicant, if any, is te get the erder

dt, 4,1,94 reepsnad. The application is rejected

eummarily.
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